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(g) the time by which this scheme is likely to be 
taken up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FOOD AND CONSUMER AFFAIRS (SHRI SATYA PAL 
SINGH YADAV): (a) and (b) As on 31.1.1999, there were 
15 sugar mills under the Bihar State Sugar Corporation 
Ltd.. All these 15 sugar mills have not worked during 
the current 1998-99 sugar season (October-September). 

(c) to (g) The closures could be due to variety of 
factors such as inadequate cane availability, unviable size, 
obsolete plant and machinery, technical and managerial 
incompetence, excessively high cane price not 
commensurate with sales realisation, financial crisis and 
many other fadors. Sugar mills have themselves to 
prepare schemp.s for reopening rehabilitation modernisation 
and get thenl,oproved by the Financial Institutions. 

Financial ,1 "istance is also available from Sugar 
Development F .. ,I (SDF) at concessional rate of interest 
for cane devel" Inent and rehabilitation modernisation 
schemes, subjeci 10 tUMilrT)ent of the conditions laid down, 
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, - - \ . Use of Animals (n Circuses 

1986. SHRI_ G .. ,JENDRA SINGH RAJUKHEDI: Will 
the Minister of SOCIAL JUSTICE AND EMPOWERMENT 
be pleased to state: 

(a) whether after ' decision of the Supreme Court 
delivered in December 1 ;)98, lions, tigers, beers and other 
animals cannot be put to work in the circuses; 

(b) if so, whether the Government are aware that 
more than 400 animals working in circuses are on the 
verge of starvation as a result of the said decision of 
Supreme Court: 

(c) If so, whether Kendriya Prani Sangrahalaya 
Pradhlkaran have also refused to take these animals into 
their custody: and 

(d) if so, the action being taken by the Government 
to save these animals from starvation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
MANEKA GANDHI): (a) to (d) No such deci~ion has been 
delivered by the Supreme Court, The application of Indian 
Circus F-ederation vide Civil Misc, Petition No, 12015/98 
in C,W.P, 890/91 in High Court of Delhi, praying for 
staying operation of notification dated 14,10,98 of 

Government of India prohibiting exhibition or training of 
Beers, Monkeys, Tigers, Panthars and Lions as performing 
animals has been dismissed by the High Court of Delhi 
vide Oreier dated December 16, 1998, According to the 
direction of the High Court in the above order, the GoVl_ 
of India has already made payment for the upkeep of 
the animals in the member circuses of the Indian Circus 
Federation for two months, The Question of surrender of 
animals by the circuses is yet to be decided by the High 
Court of Delhi. 

Eflllloyees of seven individual Circuses have obtained 
interim stay from \he High Court of Kerala on the 
operation of notification dated 14,10,98 mentioned above, 
the Govt. of India has initiated action to take over the 
animals from circuses and their rehabilitation, as and when 
the final Orders of High Court of Delhi and High Court 
of Kerala are delivered. 
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Amendments In Section 498·A of IPC 

1987, C9L SQNAJiAM_ CHOIIDHARY: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government 'propose to amend 
section 498-A of the Indian Penal code by making the 
offences under it non-bailable; and 

(b) if so, the details thereof and the likely date by 
which such an amendment is likely to be brought in the 
House? 

THE MINISTER OF HOME AFFAIRS (SHRI LK, 
ADVANI): (a) and (b) No, Sir, The offence under Section 
498-A IPC is already non-bailable, 
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I lristallatlon of Dr. Ambedkar Statue, FCI, 
Trlvandrum 

1988, SHRI VARKAj.A RADHAKRISHNAN: Will the 
Minister of FOOD ANoCONSUME~ pleased 
to state: 

(a) whether the Food Corporation of India have 
received any memorandum seeking permiSSion for 
installation of the Statue of Dr, Ambedkar at FCI. Regional 
Office Trivandrum; 

(b) if so, the details thereol: and 


